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NINTH REPORT 

SECOND LOK SABHA 

I , the Chairman of the C . 
th S . . omm1ttee on Ab 

e it t1ngs of the House ha . b sence of Members fro ' vmg cen au th · d b m present this their Ninth Repor t. onse Y t he Committee, 

2. The Committee h eld its si ttin o 
The Committee consider ed appl· t~ n the 24th September , 1958 ica ions for leav f b . 
ele~n m embers. The recomm dat ' e o a sence from 
cation is given below:- en wn with respect to each appli-

3. Shri Bishan Chandra Seth.-The Member . 
leave of absence on the ground of illn d ?as applied for 
th 13 h A 

ess an remained absent from 
e t ugust to the 7th September 1958 Th C . d h I 1 • e omm1ttee re-

cfomm26 edn t at eave may be granted to the M'ember for this period 
o ays. 

4. Shri C. R. Narasimhan.-The Member has applied for leave of 
absence from the 20th August to the 7th September, 1958 and from 
the 10th September to the 27th September, 1958 as he has to appear 
before the Election Tribunal in connection with an Election petition 
against him. The p er iod of his absence on each of the two occasions 
is 19 days and 18 days resp ectively. The Committee recommend 
that leave may be granted to the Member for these periods. 

5. Shri J . Rameshwar Rao.- The Member has applied for leave 
of absence from the 12th Sept ember , 1958 to the end of December, 
1958 as he h as left for New York as an adviser to Indian delegation 
in U.N. Assembly. The Committee r ecommend that leave may be 
granted to the Memb~r upt il the end of the Fifth Session in the first 
instance i .e., for a period of 16 days (from the 12th September to 
the 27th Septem ber , 1958) and that h e may be requested to apply 
afresh for the n ext session . 

6. Shri G eorge Thomas Kottukapally.-The Member has applied 
for leave of absence for 60 days from the 13th Sept~mber, 19581 ;! 
he has left for New York as an alternate representative to the Ut d 
Assembly The Com m it t ee recommend that leave may be .gran e 

· S · · the first instance 
to the Member uptil the end of the Fifth esswn in t the ?7th 
i.e., for a period of 15 days (from the 13th September, 
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September, l958) and that he may be requested to apply afresh feir 
the remaining period. 

7. Shri K. G Deslmwkh.-The Member has applied for leave rif 
absence for six months from the 8th September, 1958 as he h1s Jr f 
for Australia on deputation of Indian farm ers. The Committer 
recommend that lea\·c mny be granted to the Member uptil the cn'l 
of the Fifth Session in the first instance i.e., for a period of 20 days 
(from the 8th September to the 27th September, 1958) and that he 
may be requested to apply afresh for the remaining period. 

8. Shri Nemi Chandra Kasliwal -The Member has appli 0 d for 
leave of absence from the 12th September to the 27th September, 
1958 in the Fifth Session and for the entire period of the Sixth 
Session as he has left for New York as a Member of U.N. delegation. 
The Committee r ecommend that leave may be granted to the Member 
for a period of 16 days uptil the end of the Fifth Session in the first 
instance i.e., from the 12th September, to the 27th September, 1958 
and that he may be requested to apply afresh for the remaining 
period. 

9. S hri M. Gulam Mohideen.- The Member has applied for ex·en-
sion of leave of absence uptil the end of the Fifth Session as h e has to 
perform certain rites connected with his father's death. The Mem-
ber was earlier granted leave of absence up to the 30 th August 
1958. The total period of his absence from the 31st August, to the 
27th September, 1958 amounts to 28 days. The Committee recom-
mend that leave may be granted to the Member for this p eriod. 

b 10. S~ri K. Ashanna.- The Member has applied for leave of 
a senc~ rom the 2.9th August to the 27th September 1958 
of the illness of his sister. The total period f 1 ' 0~ accou~t 
30 d Th c · 0 eave applied for I" ays. e omm1ttee recommend that 1 -
the Member for this period. eave rnay be granted to 

11. Shri Sarjoo Pandey The M b 
b .- em er has ap i · d f f a sence as he is detained in jail and is ab . P le or leave ~ 

1958. The Committee recommend th t 1 sent since 5th Sep tember, 
Member from the 5th Septembe t a h eave may be gran ted to the 
for a period of 23 days. r 0 t e 27th September, 1958 i.e .. 

12. Shri D. S. Ra1·11 -""h M 1 i (\ eml)-r h 
. eave of absence uptil the end of .F"fthas applied for extension of 
illness. The Member 1 Session 10th S ' b was earlier grnnted I on account of his epi.em er, 1958 Th ' eave of ab h 
11th September to . c total period of h . sence up to t e 
The Committee rec~~e 27th September, 1958 is absence from thr 
ber for this period mend that leave may b amounts to 17 days. 

· e granted to the Mem-
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13. His Highness Maharajadhiraj Maharawalji Shri Raghunath 
Singhji Bahadur.-The Member has applied for leave of absence 
frorn the 11th August to the 22nd September, 1958, as he had to tour 
the flood affected areas of his constituency and also to attend to his 
ailing grand-mothe~. The Committee recommend that leave may 
be granted to the Member for this period of 43 days. 

NEW DELHI; 

The 24th September, 1958. 

• 

MULCHAND DUBE, 
Chairman. 


